
 

AND URBAN DEVELOPMENT (SHRI B. 
S. MURTHY) : (a) There is only one Central 
Food Laboratory established under the 
Prevention of Food Adulteration Act, 1954, 
which is located at Calcutta. Necessary 
information regarding samples from Delhi 
analysed at the Central Food Laboratory, 
Calcutta, is given below:— 

 
(b) The number of persons convicted 

during 1967 was 433 and during 1968 was 
390. 

(c) The provisions of the Prevention of 
Food Adulteration Act have been made more 
stringent. 

The following steps have also been taken 
for prevention of food adulteration in Delhi: 

(1) The Delhi Municipal Corporation has 
employed 8 wholetime Food Inspec-
tors to lift samples under the Preven-
tion of Food Adulteration Act. 
Besides, all Sanitary Inspectors in 
Delhi have been delegated the powers 
to act as Food Inspectors under the 
Act. 

(2) The Delhi Municipal Corporation 
have designated one Assistant Health 
Officer specially for implementation 
and co-ordination of prevention of 
food adulteration activities in Delhi. 
All Deputy Health Officers, Assistant 
Health Officers and Chief Sanitary 
Inspectors of Municipal Corporation 
of Delhi, are empowered to exercise 
the powers of of Food   Inspectors. 

(3) One Municipal Prosecutor assisted by 
Assistant Municipal Prosecutor has 
been engaged exclusively by the Delhi 
Municipal Corporation for dealing 
with the cases under the Prevention of 
Food Adulteration  Act  in  the  
Courts. 

(4) The Food Laboratory of Municipal 
Corporation, Delhi, has been fully 

equipped and staffed to deal with 
the problem. 

(5) A separate squad of Food Inspec- 
tors has been appointed by the New 
Delhi Municipal Committee for 
checking food adulteration. 

(6) Frequent raids are conducted. 
(7) A very close check is being kept on 

the sale of unwholesome food, 
stuffs exposed to dust and flies. 

(8) The Central Bureau of Investigation 
and Delhi Administration review 
and coordinate the activities in this 
field. 

SHIFTING OF SCHOOLS AND COLLEGES   IN 
DELHI 

95. SHRI B. C. PATTANAYAK : Will 
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT 
be pleased to state: 

(a) whether it is a fact that Delhi Develop-
ment Authority has planned to shift some of 
the colleges and schools from the city; and 

(b) if so, the names of the schools and 
colleges served with notices for shifting ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI B. 
S. MURTHY) : (a) and (b) The Delhi 
Development Authority have not taken any 
action for the shifting of schools and 
colleges from the city; nor have any notices 
been served in this behalf by the Authority. 

12 NOON 
CALLING ATTENTION TO A 

MATTER OF ^URGENT PUBLIC   
IMPORTANCE 

ACTIVITIES OF SHIV SENA AND THE SITUATION 
ARISING OUT OF THE RECENT VIOLENT DIS-

TURBANCES IN BOMBAY 
SHRI SYED HUSSAIN (Jammu and 

Kashmir) : Sir, I beg to call the attention of 
the Minister of Home Affairs to the 
activities of the Shiv Sena and the situation 
arising out of the recent violent disturbances 
in Bombay leading to loss of life and Union 
property. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : Mr. Chairman, 
Sir, the city of Bombay was exposed to the 
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[ Shri Y. B. Chavan ] most reprehensible 
violence and destruction of public and private 
property for four or five days from 7th 
February. It all began when demonstrators 
mobilised by the leaders of the Shiv Sena to 
obstruct the Deputy Prime Minister during 
his visit to Bombay on 7th February turned 
violent and had to be dispersed by lathi-
charge and use of tear-gas. Prohibitory orders 
issued on the same day banning processions 
and meetings were defied and curfew had to 
be imposed from the evening of 8th. The city 
continued under curfew during most parts of 
the following days. Even so there was 
extensive rioting and arson in many parts of 
the city necessitating resort to firing by the 
police on several occasions. It is regrettable 
that 52 persons lost their lives in the police 
firings and about 127 persons were injured. 
Over 4,500 arrests have been made. There 
has been considerable loss of private 
property and a great deal of destruction of 
pulblic property belonging to the Central and 
the State Governments, and also the 
Municipal Corporation. It is estimated that 
Railway property worth about Rs. 5 lakhs has 
been damaged. Nineteen police chowkies, 
103 milk booths and 20 BEST buses were 
burnt. One hundred and seventy-one buses 
and 400 BEST chowkies or shelters were 
damaged or burnt. Municipal property also 
was damaged on a large scale. Private 
vehicles too did not escape damage and 
shops and hotels were also the targets of loot 
and arson. Over 200 persons are reported to 
have been injured otherwise than by these 
firings and two persons are also reported to 
have died as a result of injuries received 
during the rioting. 

We have been deeply distressed by these 
happenings. 1 have no doubt that this House 
will join me in deploring in the strongest 
possible terms the use of violence to focus 
attention on issues of public importance. In a 
democracy problems have to be solved by 
discussion and persuasion, and no quarter can 
be given to forces which seek to disrupt the 
peaceful and orderly life of the community. 
The State Government have dealt with the 
situation firmly. 

SOME HON. MEMBERS : No. 

SHRI BHUPESH GUPTA (West Bengal): 
Not at all. 

SHRI Y. B. CHAVAN : . . . and would no 
doubt put down with a firm hand any 
attempt in future by any section of the 
people to take to violence. 

SHRI BHUPESH GUPTA : Sir, this 
statement is most unsatisfactory. It is a 
cowardly statement. 

SHRI Y. B. CHAVAN : Sir, this question 
of taking any legal action agai;! or the 
banning of, the organisation has been many 
times considered in the House and I have 
explained the difficulties in this matter, 
b:cause in order to ban an organisation, I 
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think it is very difficult   to resort to  legal 
action as such.   The only way is to fight this 
organisation, as I said, firmly on the field its 
ideology which is reprehensible. 

SHRI BHUPESH GUPTA : Your 
Maharashtra Government is encouraging it. 

SHRI Y. B. CHAVAN : I do not agree 
with that. 

blem of Shiv Sena and the question of rioting 
etc. I think he has taken necessary steps 
about it. Of course, it is quite true that they 
did not anticipate the trouble on the scale on 
which it ultimately occurred. That fact is 
there. But when they were facing the 
problem, they did not show any weakness. 
They have dealt with the whole situation 
very firmly. That is shown by the way in 
which they have dealt with the rioting mob. 

SHRI BHUPESH GUPTA : You bring a 
parliamentary enquiry. Are you ready for it? 

MR. CHAIRMAN : Mr. Bhupcsh Gupta^ 
I will come to you;   please sit   down. Mr. 
Mani. 

SHRI A. D. MANI (Madhya Pradesh) : 
Sir, I would like to raise two or three points 
of clarification because this is a very impor-
tant matter. I want to talk to the Home 
Minister somewhat frankly. May I ask hirn 
whether it is not a fact,and this suspicion is 
very widespread in the country, that some 
members of the Maharashtra Government 
are in sympathy with the objectives of the 
Shiv Sena   though not with its activities ? 

SHRI   BHUPESH   GUPTA : Yes, 
with Mr.   Chavan's blessings. 

SHRI A. D. MANI : I belong  to   two 
States—Nagpur and Bhopal    and I know 
very few of them have condemned the Shiv 
Sena.   They  use  words   that  the  Home 
Minister   used   like    "deplore"—a   timid 
word.   Why can't you say you "condemn" 
the Shiv Sena ? I would   like the   Home 
Minister  to  say  that.   Secondly,   may   I 
ask the Home Minister whether it is not a 
fact that during the disturbances, the Chief 
Minister of Maharashtra, Mr. Naik, made a 
radio  broadcast and in that talk there was no   
reference   to   the   Shiv Sena ?  At   a time 
when the disturbances   were   breaking out, 
we expected the Chief Minister to go on the 
air and tell the people     "These are the law-
breakers."   He did not do that. Thirdly, may 
I ask him also whether he has enquired   
from   the   Chief    Minister    of 
Maharashtra as to what was the propriety for 
the Government to give facilities to some 
people going and seeing Bal Thackeray in 
Jail and getting a statement from him and 
distributing it through the police to the press 
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[ Shri Bhupesh Gupta ] 
as if Bal Thackeray has become the Mahatma,  
Gandhi of Maharashtra ? 

SHRI Y. B. CHAVAN : The hon. 
Member is entitled to have his own views. 
But I cannot make a statement on the sus-
picion that he unjustifiably entertains. I 
cannot condemn a person on the basis of 
suspicion. I have no evidence, I have no 
reason to believe that any Minister in the 
Maharashtra Government is in sympathy 
with the Shiv Sena. . 

SHRI BHUPESH GUPTA : We have 
proof. 

SHRI Y. B. CHAVAN : If you have 
proof you can certainly produce that proof. 

SHRI   BHUPESH   GUPTA : Are   you 
ready for a commission ? 

SHRI Y. B. CHAVAN : There is no 
question of a commission here. Do not 
suppose that the Maharashtra Government 
has no autonomy under the Constitution. 

SHRI BHUPESH GUPTA : I say, the 
Maharashtra Government was involved. I 
put it to you, it was involved, with your 
blessings. 

SHRI Y. B. CHAVAN : No, absolutely 
not. This, really speaking, is the manner in 
which you try to condemn the Congress 
Governments. 

SHRI BHUPESH GUPTA : Are you 
ready for an enquiry ? 

MR. CHAIRMAN : Mr. Kaul. 

SHRI B. K. P. SINHA (Bihar) : Sir, this 
is a very important matter. Why should we 
not have a one-day debate on this issue ? 

MR. CHAIRMAN : That we shall 
consider. 

SHRI B. K. P. SINHA : Otherwise only 
certain points of view would be represented. 
Therefore, it is necessary to have one day's 
debate on this issue and it is for Government 
to find time for it. 

SHRI S. S. MARISWAMY (Madras) : 
Sir, let there be a discussion on this matter 
or Members whose names are not here may 
also be called. 

SHRI M. N. KAUL (Nominated) : Sir, I 
have no desire to make allegations of any kind.   
But I am certain that the issue raised is very 
important.   Bombay not only belongs to 
Maharashtra, but it is the pride of India. We 
are all interested in seeing that Bombay 
functions smoothly and properly.       Now, this 
Shiv Sena has been the focus of attention for 
two or three years. Does it come within the 
ambit of the proposition laid down   by   the   
President   yesterday : "The country also faces 
the danger of violence from certain extremist 
political  groups?" That was the statement 
made by the Government through the 
President. Does the Shiv Sena come within the 
ambit of  that proposition which the President 
laid down in his Address?   We want to know 
what the aims and objects of this association 
are and how it   has  been  functioning.   What   
are  tlie agitations in which it  has taken part   ? 
There should be a proper White Paper so that   
allegations   and counter, allegations are not 
constantly made and we have an authoritative 
statement from the Government about the 
growth and functioning of this organisation, 
and in particular, whether the Shiv Sena is 
engaged in igniting the streets.  After it had 
ignited, it is also clear that all the rowdy 
elements and all the unlawful elements in 
Bombay joined in this holocaust that 
happened.   All these matters have got to be 
carefuly analysed.     And we  want   
information  from the Government on these 
points, in particular, as to what are the deeper 
causes.     Why has the Maharashtra-Mysore 
dispute been allowed to linger on for so long 
so that it provides the gun powder for this.  
Then there are so many   problems    which   
have   remained unsolved in regard to the 
slums and planning of Bombay.     All these 
add fuel to the flame,   and it is time that the 
Government gave    urgent   attention  to  these  
matters and that the issues were raised to a   
higher level   so    that    these    problems   
could be settled   in a cool and peaceful atmos-
phere. 

SHRI   A. P.   JAIN   (Uttar   Pradesh): Sir, I 
will take just one minute. 

MR.   CHAIRMAN:  I  am in a  great 
difficulty.   There are 18 names here. 

SHRI A. P.   JAIN: Sir, on a point  of order .  
. .  (Interruptions). 
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SHRI ARJUN ARORA (Uttar Pradesh): 
Sir, on a point of order   .    .    . 

SHRI A. P. JAIN : Sir, just one minute, 
not more than one minute. I heard the Home 
Minister    .    .    . 

MR. CHAIRMAN : I think, Mr. Ajit, if 
there is time I shall call you, but I would like 
to go in the order of names that are here. 
Kindly excuse me. . . (Interruptions) Mr. 
Kaul, have you put your question ? 

SHRI A. P. JAIN : Sir, 1 want to know 
whether the Home Minister is willing to 
have a debate   .    .   . 

SHRl BHUPESH GUPTA : I have given, 
Sir, a notice of a motion for a full-fledged 
debate. This subject has got to be debated in 
this House. 

MR. CHAIRMAN : Wc shall consider it. 

SHRI A. P. JAIN : Since you have allow-
ed him, let me have one word. 1 want to 
know if the Home Minister is agreeable to 
have a full-fledged debate. 

MR. CHAIRMAN : It shall be consi-
dered. 

SHRI M. N. KAUL : What is the answer 
to my question, Sir ? 

MR. CHAIRMAN : Is the Home Minister 
going to answer Mr. Kaul's question ? 

SHRI Y. B/CHAVAN : Sir, no question 
has been asked. He has expressed certain 
views. He wants certain information and a 
white Paper. I shall certainly be willing to 
give whatever information we have about it. 

SHRI DAHYA BHAI V. PATEL (Gujarat): 
Sir, one would have expected at the time this 
calling attention motion came that the Home 
Minister would furnish us with a list or at 
least the full details of what happened, how 
many people died, how much property was 
destroyed, etc. We have not been supplied 
with anything of this kind. 1 am also not 
satisfied with the Home Minister's answer. I 
live in Bombay 1 have just come from 
Bombay 1 know it is going to take a lot to 
convince the people that the Shiv Sena 
activities were not encouraged by many high-
ups in ihe State Government in Bombay. 

It is a most deplorable thing. Violence is 
certainly deplorable, but the attitude of the 
authorities and the halting manner in which 
action was taken leaves much to be desired. 
Violence could have been curbed if firm 
action had been taken initially. Is the Home 
Minister in a position to tell us why there 
was so much hesitation and why action was 
taken after two or three days of this orgy of 
violence ? 

SHRI Y. B. CHAVAN : The honourable 
Member says he was in Bombay and he has 
all the information. But certairry he is 
misinformed. Action was taken ficnt the 
very beginning    .    .   . 

SEVERAL   HON.    MEMBERS:    No, 
no. 

SHRI DAHYABHAI   V.   PATEL: No, 
no.   Nobody in Bombay says this. 

SHRI Y. B. CHAVAN: Action was taken 
from the very beginning, The police resorted 
to firing, lathi charge, tear gas, from the very 
beginning. Thi.-, ig a matter of fact. If you 
want to say. "No", you are certainly free to 
say "No", but I must repeat "Yes". 

Mr. CHAIRMAN: Shri Sundar S'rgh 
Bhandari. 

SHRI LOKANATH MISRA (Or^s): Sir, 
my name is the next. Jn a calling attention 
motion   .    .    . 

MR. CHAIRMAN: 1 would like to tell 
you this. I have got 18 names here. I am 
trying to ask each party leader, if he is there, 
to say some-thing, and if there is time I shall 
come to the rest of the names-otherwise, I 
will not be able to give an opportunity to 
everyone. I can assure you if there is time I 
am most anxious to see that everyone on the 
list is called. 

SHRI LOKANATH MISRA: Sir, let us 
go according to the order. 

Mr. CHAIRMAN: I am making it 
perfectly clear that whenever there are so 
many names I see certainly that each party 
has its say, and if there is still time I shall 
come to others. 

SHRI B. D. KHOBARAGADE (Maira-
shtra): What about others, Sir '.' 
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MR. CHAIRMAN: Those who are not on 
the order paper need not be anxious. If there 
is time I shall certainly give an opportunity 
to others. 

SHRI LOKANATH MISRA: I shall ask 
for an elucidation. 

MR. CHAIRMAN: If you follow my 
direction you will also get a chance. 

SHRI DAHYA BHAI V. PATEL: Mr. A. 
D. Mani and Mr. M.N. Kaul are both 
independents. They do not represent any 
party, but you have called thrr. Ii you have 
given priority to them, wty not to our party ? 
Ours is the largest opposition   party. 

MR. CHAIRMAN : There is no such 
question. Why are you losing your sense of 
fairness and justice in regard tc me ? I try to 
act in the best manner possible and you can 
have trust in me. I Em sure Mr. Lokanath 
Misra will get a chance. 

 

SHRI Y. B. CHAVAN: Well. Sir, as far as 
the preparations abcut preventing the Central 
Ministers frcm going there are concerned, 
they had certainly declared their intention 
before hand. I visted Bombay on the 27th. I 
was the first man to face these 
demonstrations. At the same time Sir, it is 
true that Mr. Thackeray was making 
statements which were undesirable. I carrot 
sty what was the assessment of tre rvUl;i;-
shtra Government and why they did not take 
any preventive action. It depends on the 
assessment they made, on what they could 
do. Probably their anticipation has gone 
wrong. I said that. But immediately when 
they saw that there was a chance of the 
whole thing developing into violence they 
certainly introduced Seeder. 144  .  . 

SHRI SUNDAR SlNGH BHANDARI: 
Only 144 ? 

SHRI   Y. B. CHAVAN   : Whal   ne ic 
con be done ? 

 
SHRI Y. B. CHAVAN: . . Section 144 to 

prevent such a situation frcm the streets of 
Bcmttiv. That w«s Itc u y imi~ cipalion that 
they cculd mike at tret inc. New, the 
honourable Mercbei l;s attributed motives to 
tbe MahaiEihtiP C c \ c i - nment whether the 
Maharashtra Government wanted to do seme 
such thing through the Shiv Sena. I think this 
is very unchair-table and very unfair. 

SHRI SUNDAR SlNGH BHANDARI: 
No, this is correct. 

SHRIBHUPESH GUPTA: First of all, wc 
are shocked by the statement tin been made 
by the hon.   Minister in this 

 



 

House which does not give any indicaticr ff 
to the seriousness cf the problem aid the 
monster which has been let loose in the city 
of Bombay. The Shiv Sena has been built by 
a number of Congressmen in Bombay and 
among them, I regret to say, are initially Mr. 
Chavan and Mr. Naik certainly I do maintain 
it and you will find in to-day's 'Statesman'—
he does not take it into acccir.t a report 
appearing which says something about the 
statement by the' President cf the Bombay 
Pradesh Congress. It charges the 
Maharashtra Government for having allowed 
things to develop in this manner. It writes: 

"The support of the Maharashtra Pradesh 
Congress to the Shiv Sena is clear from one 
or two facts. The Maharashtra Pradesh 
Congress leaders saw nothirg wrong in 
attending the anniversary functions of the 
Sena's mouthpiece at a time when the 
Sena's violent postures had reached their 
peak in Bcmtay city". 

Congressmen are joining the ftr.cticrt of 
Bal Thackeray and associating with him. 
This is what the 'Statesman' wrote not a 
Communist paper.   It says: 

"Moreover, the Congress organisation at 
least that which is controlled by the 
Maharashtra Pradesh Congtess Committee 
has not at all been averse to the Shiv Sere 
chief, Mr. Bal Thackeray, gettirg scire 
prominence in Bombay city." 

We know how in the last general elections, 
against Mr. Krishna Menon, the Shiv Sena 
workers were used as Congress volunteers. 
He has to explain many other things. Mr. 
Bal Thackeray said that the country needed a 
Hitler. His movement is directed against the 
Left Ccrrmimist working classes and their 
movement ar.d is deliberately using pick 
axes, etc. We know that Bombay has the 
problem of unemployment which has got to 
be solved. Bombay has the problem of 
housing which has to be solved. The 
boundaiy question has to be solved 
peacefully on the lines cf the National 
Integration Conference Resolution but the 
Shiv Sena has nothing to do with all that. 
These are pretexts just as Hitler used 
Lebensraum and other things as a pretext for 
pouncing upon the German civilisation. This 
hoodlum party, M3RS/69—5 

the organisation of the Shiv Sena, is used as 
a pretext with the advice and encouragement 
of the Maharashtra Government in order to 
crush the leftist movements and also to press 
thier demands for the boundary at the cost of 
the people, at the cost of the citizens of 
Bombay. That must be understood. How is it 
that with the Shiv Sena there was a pact ? 
Mr. Morarji Desai is sitting here. He went on 
the 7th of this month to Bombay and you 
will be surprised to hear that there was a pact 
between the Police Commissioner Mr. 
Madok and the Shiv Sena leader as to how 
Mr. Desai should travel, where he should go, 
whether he should accept a memorandum or 
not. The Shiv Sena did not keep to this pact-' 
this is what Mr. Madok said. Do I 
understand that such hoodlums are to be 
treated as equal parties by the Maharashtra 
Government for the Police Commissioner to 
enter into a pact with the Shiv Sena leader as 
to how the Deputy Prime Minister should 
travel? Is it not a fact that the I.G. went to the 
jail and asked the Shiv Sena leader for a 
statement ? Who is ruling Bombay ? Is it Bal 
Thackeray or the Government of India or the 
Government of Maharashtra? 'The 
Statesman' has given that Mr. Naik the Chief 
Minister, came before the A.I.R. but that 
Chief Minister, who shoots down the 
workers, did not have the guts even to utter 
the name of the Shiv Sena, leave alone 
condemn it.   It pointed out: 

"Even the Chief Minister's speech on All 
India Radio which carefully avoided a 
reference to the Shiv Sena's involvement    
..." 

Imagine how the lions would have roared 
had it been the Communist Party or other 
leftist parties. When it comes to the Shiv 
Sena they cower in fear because they are a 
part of it and that is why when he went to 
the A.I.R., he did not even mention the name 
of the Shiv Sena, least Bal Thackeray, their 
progeny, the Frankenstein, the monster they 
have created with their own hands should try 
to smite their hands. That is the reason. Why 
was the Military not called the moment it 
started? What happened to the Intelligence? 
You have a Bombay Intelligence which pro-
vides you with a lot of information. How is 
it that the Police or the Intelligence of 
Bombay did not have any Intelligence ? 
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SHRI DAHYABHAI V. PATEL: In 
Bombay they have the Special Reserve 
Police, 

SHRI BHUPESH GUPTA: Mr. Chavan is 
fond of having special powers, Emergency 
Police, the Central Reserves the Border 
Police, the Army, Navy, etc. but when it 
comes to the Shiv Sena nothing works. This 
is not a political party. It is a fascist, violent, 
display organisation of hoodlums and 
reactionaries maintained and bolstered up by 
some of the factions of the monopolists in 
Bombay or encouraged and developed by 
Mr. Chavan's party, the Maharashtra Pradesh 
Congress. In this House you will remember 
that I drew attention to a cartoon in the Shiv 
Sena's organ 'Marmik' where Mr. Chavan 
was shown as the unifier of the nation and 
we of the Opposition as scoundrels. I 
produced it, and asked, how is it that Mr. 
Chavan is praised by Marmik, the Shiv Sena 
organ and we are all despised as anti-
national. It should be explained. Mr. Naik 
did not do anything. Not only that. The 
Police was paralysed and a section of the 
Police encouraged this . . . (Interr-OPflpns). 
We know how to fight the Government and 
we have done such things in Calcutta and we 
know what happen. 

SHRI SUNDAR SINGH BHANDARI: In 
order that other Members may get a chance   
.    .    . 

SHRI BHUPESH GUPTA:   My charge 
is two-fold, firstly, the Shiv Sena has been 
built by the Congress leaders, and I regret 
to say by Mr.   Chavan and Mr.   Naik and 
Mr.Naik is still in it and other Congress 
leaders are also in it. Therefore it is a case 
for enquiry. We cannot leave it in the hands 
of Mr.   Naik.   Secondly my suggestion is, 
this Shiv Sena should be suppressed.   Let 
us not talk about its being constitutional 
etc.   It is not an accredited political party. 
It is a hoodlum organisation, a gangster 
organisation let loose against the people of 
Maharashtra, and against the    people 
generally because they are   attacking   not 
only     Southerner's     and     Northerners, 
but also   Maharashtrian.   Therefore this 
organisation, this agency of    gangsterism 
should be .  .  . 

MR.  CHAIRMAN : You must finish. 

SHRI BHUPESH GUPTA: I have in-
formation that the American Embassy is 
financing the Shiv Sena. Therefore measures 
should be devised to suppress this . 
organisation. Paper quota should not be given 
to that organ. Other measures should be taken. 
The Shiv Sena activities should be suppressed 
with an iron hand, if necessary by the Central 
Government coming in. 

MR. CHAIRMAN: If one Member 
however eminent and senior he may be, can 
take up all the time of the others where am I 
? I will give you another two minutes. 

SHRI BHUPESH GUPTA:   My suggestions 
are, nothing short of a parliamentary enquiry   
would satisfy us.   Nothing short of measures 
to suppress the Shiv Sena shall satisfy us.   
With regard to other matters I need not   state   
them   now.   Besides, we should not trust in 
this matter the Maharashtra Government.   
Finally,   the   Army should be asked to stand 
by and it should be utilised the moment the 
Shiv Sena comes. It is not a party issue.   
Those stand for decency and  secularism   
realise  that  Bal Thackeray and this-hoodlum 
organisation must be suppressed in the city of  
Bombay and if the Home Minister cannot do it 
he 6hould resign and get away.   Mr.   Naik 
should be removed from   his   position   if he 
cannot do it.   I have asked for a   debate on 
the subject.   I hope   there will be a debate 
where we can make other suggestions and 
expose the complicity between the   
Government   and   the   Maharashtra 
Congress with the Shiv Sena leader. 

MR.   CHAIRMAN: Mr.   Rainarain. 

MR.   CHAIRMAN: Silence. 

SHRI BHUPESH GUPTA : What is this ? 
Mr. Chavan should reply to me.   I have 
made suggestions also. 

SHRI Y. B. CHAVAN : I really wanted 
to reply to you, but then immediately the 
Chairman called the other hon. Member. 

SHRI BHUPESH GUPTA: This is not 
fair. 
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MR. CHAIRMAN: I have been in the 
wrong. 

SHRI Y-B. CHAVAN; I am willing to 
reply now. 

The hon. Member, Shri Bhupesh Gupta, 
made very angry observations; I have no-
thing to do about his anger by having tried 
to understand his question it can be broken 
into two or three aspects. First of all he tried 
to criticise the Shiv Sena in a particular 
manner. I would like to tell him that it was I 
who first publicly condemned the Shiv Sena 
as a fascist organisation; I am on record to 
that effect. 

SHRI A. D. MANI: Repeat it again. 

SHRI Y. B. CHAVAN : I will repeat it 
again. Not only have I said it in this House 
but I was the first man to condemn it pub-
licly in Bombay also. Well, Sir, the hon. 
Member is trying to be unfair to me; I 
expected him to be just. He said that I am 
responsible for the Shiv Sena. If he is 
satisfied with that sort of a feeling I have 
nothing to say about it; I can only say, Sir—
because I do want to be apologetic about it—
I can only say with my sense of honour that 
this is the unfairest and the meanest 
statement that can be made about it. 

well, Sir, about other matters I can say that 
everything should be done to defeat the 
purpose of the Shiv Sena because that 
certainly is a great disgrace on the public life 
of Bombay; I have no doubt about that. But 
certainly, Sir, to deal with organisations one 
has to have some method about it. He says it 
is an organisation of monsters. But there are 
other national political parties who have 
collaboration with them. What am I 
supposed to do about it ? Well, Sir, if I may 
say so, the P. S. P. had some sort of alliance 
with that body for the municipal elections.   
What am I supposed to do ? 

SHRI MULKA GOVINDA REDDY 
(Mysore) : Sir, he has brought in the P. S. P. 
and so I should have my say on it. 

SHRI Y. B. CHAVAN : Yes, but let me 
now complete my observations. I am not 
making any allegations; I have merely made 
a statement of fact; I mean, I don't want to 
say good or bad about this matter. 

SHRI MULKA GOVINDA   REDDY : 
You have not made a fair statement on the 
stand the P. S. P. had taken.   So I   must be 
given a chance, Sir. 

SHRI Y. B. CHAVAN : Certainly you 
can have your say. 

MR. CHAIRMAN : Surely. 

SHRI Y. B. CHAVAN : I have not said 
more than merely mentioning a fact that in 
the Bombay Corporation elections the P. S. 
P. had an alliance with the Shiv Sena; I have 
not said anything more than that, and some 
of them are even pressing for Bal 
Thackerey's release even now. So, Sir, this 
is about one thing. 

Now I would like to say about the 
Maharashtra Government, particularly about 
its Chief Minister, Mr. Naik. Since Mr. Naik 
is not present here, I think I may certainly 
defend his honour. I mean, if he wants to 
remove Mr. Naik, he cannot do so merely by 
his statements here because, fortunately, Mr. 
Naik does not stand on the mercy of Mr. 
Bhupesh Gupta here. 

SHRI BHUPESH GUPTA : Yes, but he 
stands on the mercy of Shiv Sena. 

SHRI Y. B. CHAVAN : No, not at all. 
{Interruptions). No, he had the courage to 
take action against Shiv Sena. 

SHRI BHUPESH GUPTA : No, he is on 
the mercy of Shiv Sena. 

MR. CHAIRMAN : To make such re-
marks is not just. 

SHRI B. K. P. SINHA : The hon. Home 
Minister has not replied to one aspect of the 
question whether Shiv Sena is a progeny, of 
the Congress, or a progeny and splinter 
group of the Sampoorna Maharashtra 
Samiti, or the Maharashtra Ekikaran Samiti, 
on which all the hon. Members sittingt here 
were represented. 

SHRI Y. B. CHAVAN : Sir, I am glad he 
brought it up because I did not want to go 
into that aspect, and he did not allow me to 
complete even the other aspects. It is 
completely wrong to say that it has anything 
to do with the Maharashtra Pradesh 
Congress Committee. I would like to say 
that the Maharashtra Pradesh   Congress   
Committee  is   on   record 
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[Shri Y.B. Chavan] condemning, sometime 
in 1967, the acti-vites of Shiv Sena; you will 
see it is on record, their resolution is to that 
effect. 

He mentioned one fact and I know some 
facts about it. The President of the 
Maharashtra Pradesh Congress Committee 
went to one of their functions to tell them 
that they were going on a wrong way 
because they were trying to mislead the 
younger generation. He had the courage to 
go to their platform and tell them that they 
were going on a wrong path. 

SHRI BHUPESH GUPTA : The Bombay 
P.C.C. President started it .  .  . 

SHRI Y. B. CHAVAN : I am giving the 
explanation. It was in condemnation of Shiv 
Sena; it was to tell the young people that 
they were being misled about this matter. It 
was the duty of a public worker to go and tell 
them about it. It is no use merely 
condemning things. He did not run away 
from the scene. It was very courageous of 
him to go and tell them what type of 
organisation theirs was. Sir, I would like to 
say this; as a matter of fact, the regional 
feeling which, really speaking, is now 
smouldering in the city of Bombay, was 
taken advantage of by the Sarnpoorna 
Maharashtra Samiti and the party to which 
the hon.   Member belongs. 

SHRI BHUPESH GUPTA : No, Sir, this 
is a thing I protest against. This is not what 
Mr. Bal Thackeray said; he did not involve 
the Communist Party. 

MR. CHAIRMAN : Mr. Bhupesh Gupta, 
let us follow certain rules of procedure. 

SHRI BHUPESH GUPTA : What are the 
rules of procedure ? 

MR. CHAIRMAN : Others come in also, 
and they should have an opportunity to 
speak. 

SHRI BHUPESH GUPTA : Instead of 
answering the charges he accuses us. Is this 
the answer when so many people have been 
killed ? 

Mr. CHAIRMAN : Mr. Rajnarain 

  

MR. CHAIRMAN : Mr.   Rajnarain. 
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MR. CHAIRMAN : Mr. Rajnarain, you 
kindly finish now. Others have to speak. 
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He asked me whether I agree with him that 
the Shiv Sena organisation     .    .    . 

SHRI SYED AHMAD (Madhya Pradesh) : 
You are the Home Minister and you are not 
aware of the Constitution of the Shiv Sena ? 

SHRI Y. B. CHAVAN : I am not unaware of 
it. But if at all the documents have to be 
produced, that will take some time. I have not 
learnt it's constitution by heart ; I cannot just 
reproduce it here. 

The other thing that he asked me is whether I 
consider Shiv Sena as an organisation which has 
disgraced democracy. I entirely agree with him 
on that question. I have said that. I have 
maintained this position : I have taken this view 
even formerly. 

He then talked about the people who were 
arrested and asked how many cf them are Shiv 
Sena volunteers or sympathisers. The 
information that I got from the Maharashtra 
Government—they have made this statement—
is that bulk of them are sympathisers and 
volunteers of the Shiv Sena. 

In the case of persons who died it may be 
possible that seme innocent persons are 
involved. On such occasions innocent persons do 
fall victims to firing. I do not say that there may 
not be innocent persons involved. I have heard cf 
at least one case of a girl who was standing on 
the balcony having been killed in the firing. It 
was very sad : I am sure that that girl was 
innocent. But it is very wrong to say that all of 
them were innocent. It will be very wrong to say 
that. 

About what happened to Mr. Fernandes's 
meeting I have no facts and I cannot make any 
statement about that. 

SHRI Z. A. AHMAD (Uttar Pradesh) : What 
about the Enquiry Committee ? 

 

SHRI Y. B. CHAVAN : Sir, the hon. 
Member has asked me very few questions in 
this sense that he wanted to know about the 
Constitution of the Shiv Sena, etc This is a 
matter which I will have to find out from the 
documents and give it to him. Some time I 
wiH do tliat. 

 



 

SHRI Y. B. CHAVAN : Well, Sir, I did 
tiy to find out abrut tliat and it is a fact that 
the Police C< n missioner had told even 
Shri Morarji Desai that if the demonstrators 
were peaceful, then possibly he may step on 
the way and take the memorandum, because 
that [c the normal way of dealing with 
demonstrations. 

SHRI A. P. CHATTERJEE (West 
Bengal): This is not the ne rmal way. Our 
experience  is .  .  . 

SHRI Y. B. CHAVAN : It may be your 
experience. 

 
SHRI Y. B. CHAVAN : I have myself 

many times . .  . 

SHRI BHUPESH GUPTA : When Indira 
Gandhi goes, we are put in prison by 
hundreds. Leftists are put in prison by 
hundreds. 

MR. CHAIRMAN : Mr. Govinda Reddy. 

SHRI A. P. CHATTERJEE : We know 
how the people in Bengal are treated by the 
Central Ministers. Ncbrdy talks to them. 
Why this favouritism to the Shiv Sena ? 

SHRI MULKA GOVINDA REDDY : 
I must very strongly refute the charge made 
by the Heme Minister .  .  . 

SHRI Y. B. CHAVAN : I have not made 
any charge. 
SHRI MULKA GOVINDA REDDY :... 

that the PSP had an alliance with the Shiv 
Sena. It is not a correct fact. 

AN HON. MEMBER : It is correct. 

SHRI MULKA GOVINDA REDDY : 
Please wait. It is true that the Bcmbay unit of 
the Praja Socialist Party had an adjustment 
of seats with the Shiv Sena. (Interruptions). 
Please wait. With regard to municipal 
elections in Bombay, there was absolutely no 
all iance, but aftei the elections when they 
found that the activities of the Shiv Sena 
were not in the national interest and they 
were not democratic, the PSP made it clear 
that they were not going to cooperate with 
the Shiv Sena in the municipal affairs and 
that they would like to sit in a separate 
block, which is a fact. 

SHRI B. D. KHOBARAGADE :    The 
hon. Member should know that they had 
walked out of the Bombay Corporation 
meeting held recently along with the Shiv 
Sena in protest when they were not allowed 
to discuss adjournment motion. 

SHRI MULKA   GOVINDA REDDY: 
Let me go on. We must go into the causes . .   
. 

SHRI M. M. DHARIA (Maharashtra) : 
Sir, I have not so far intervened, but let the 
record be very clear. It is on the suggestion 
of the PSP that Mr. NathPai, along with his 
colleagues, went to the Yervada jail and he 
had requested that Shri Bal Thackeray 
should be released, when wc had been 
making this demand that the Maharashtra 
Government should remain firm. It is the 
PSP, it is the SSP, it is the leaders of the 
Swatantra Party, who were making a 
demand for the release of Shri Bal 
Thackeray.   Let that be made clear. 

(Interruptions.) 

 
SHRI MULKA GOVINDA REDDY : 

We must go into the causes of these Bcmbay 
disturbances. The main reason why this took 
place was that the Shiv Sena, along with 
some other parties, have been demanding the 
inclusion cf Belgaum in Maharashtra. After 
the reorganisation of the States, certain 
border disputes were there but the 
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Government of India, in spite of repeated 
demands made by the States concerned, 
never made any attempt to sclve the border 
disputes. With regard to Belgaum and ether 
areas they did make an effort. The Mahajan 
Commission was appointed and it submitted 
its report. It should have been considered as 
an award and implemented. In spite of the 
fact that for the last one year or so the report 
was before ihe Central Government, they did 
not implement the award given by the 
Mahajan Commission. And this led to this 
dispute. If only the Central Government was 
firm in accepting it and implementing the 
award of the Mahajan Commission, the 
Bombay holocaust would not have happened. 
What has happened, Sir ? Most of the 
Maharashtrian—may be rightly—are 
entertaining the same hopes* feelings and 
emotional oneness with the people of 
Belgaum and they want that this area should 
come to Maharashtra. When that was the 
situation, it is quite likely that many officers 
..... 

SHRI B. K. P. SINHA : May I ask one 
clarification from the hon. Member ? Is the 
hon. Member expressing his personal view 
or expressing the view of the PSP, including 
the view of Mr. Nath Pai and Mr. Gorty ? 

SHRI  MULKA GOVINDA REDDY : 
Let me tell you, Sir, with regard to the 
border disputes, all the political parties in 
India are divided, including tne Congress 
Party. At one time all the States in India were 
ruled by the Congress Party, at the Centre as 
well as in the States, and they could have 
settled it amicably without any trouble and 
without asking the people to go in 
demonstration against it. They did not do it. 
The Congress Party or the Maharashtra 
Congress hold one view. The Mysore Con-
gress holds another view. Even the Mysore 
man, who is the Congress President, has 
failed to solve this problem. It was at his 
instance that this Commission was appointed 
and he bas failed to solve it. All the political 
parties— the SSP, PSP, Swatantra Party and 
to some extent the Jan Sangh—are a divided 
on the border issue and particularly with 
regard to the Mysore-Maharashtra border. 
The ^officers of the Maharanhtra 
Government, particularly in the police and 
the armed police, felt one with the Shiv Sena 
or any 

other political party with regard to Belgaum. 
So, the Government of India should have 
expected, when such a situation arose, that  
the  police  officers   and   the  armed police 
would not evince as much interest or they 
might not be impartial. They should have 
foreseen these things and they should have 
sent their own military and   armed police to 
protect the lives of millions in Bombay  and   
their  property.   What  has happened in 
Bombay is that the targets of attack were 
mostly South Indians—people from Mysore, 
people from Kerala, people from Madras and 
Andhra—were attacked. Their person might 
not have been attacked, but their properties 
were looted. This is not the first instance. 
This is not the first time that such a holocaust 
has taken place in Bombay. This is the third 
or fourth time that the hooligans, under the 
advice and under the management of 
organisations like the Shiv Sena, have looted 
properties belonging to South Indians. This is 
the third or the fourth time. The Government 
should have taken proper care to see that 
these elements were rounded up. They had 
given public notice. When Mr. Chavan went 
to Bombay he was prevented. They did 
agitate against his entry into Bombay. They 
had given a public call, but the Central 
Government and the State Government did 
not   take proper care and did not take proper 
precautions. I would like to ask the Home 
Minister whether they had rounded up some 
of these elements, the leaders, before the 
27th or immediately after the notice was 
served by Mr. Bal Thackeray and, if so, how 
many were arrested before the 27th, when   
Mr.   Chavan  went  to  Bombay.  I would 
also like to know from him how many shops 
and hotels were looted, particularly those   
belonging   to   South   Indians   and non-
Maharashtrians.   Properties   of   non-
Maharashtrians had been looted by these 
hooligans and it is said, according to the 
papers, that some of these stolen properties 
are found in some of the middleclass families. 
It is very preposterous, very dangerous to 
think that such a thing has happened in 
Bombay. We wiH all have to hang our heads 
in shame with regard to the happenings in 
Bombay. IF.M. I would like to know from the 
Home Minister what steps the Government is 
taking to see that there is normalcy there. 
The non-Maharashtrians are   feeiing 
insecure, their life is insecure, their property 
is insecure. What steps is the Government 



 

[Shri Mulka Govinda Reddy] of India going 
to take to see that they are protected and they 
return to Bombay ? 

If at any time there was any breakdown of 
law and order and if there was any justi-
fication for imposition of President's rule, it 
was here in Bombay where there was com-
plete chaos. There was no law and order. 
There was a breakdown of the Constitution, 
the Naik Ministry should have been dis-
missed, President's rule should have been 
imposed and the Army should have been 
sent there. It is no use bringing in Mr. Nath 
Pai. What has Mr. Nath Pai done ? This is a 
matter which has arisen out of the Mysore-
Maharashtra border dispute. You must give 
me more time, Mr. Chairman. There are 
people who entertain some doubts that the 
PSP had some sort of understanding. During 
these disturbances I am proud to say that the 
workers of the Praja Socialist Party went 
round wherever possible to restore order, to 
restore peace, to restore normalcy. Their 
effort might not have been big, but it is a fact 
and I am proud that they went round and 
tried to see that peace was restored in 
Bombay. What Mr. Nath Pai did was he 
wanted to see that this holocaust was put an 
end to, that peace was restored, that normalcy 
was restored, that there was law and order, 
that people lived in peace. That is what he 
tried to do. When he met Mr. Bal Thackeray, 
he did want to impress upon him that 
violence would not pay; that whatever might 
be the reasons for the struggle or whatever 
might be the justification for the struggle it 
was not proper that violence should be used. 
He tried to prevent these disturbances. He 
tried to see that peace was restored. That is 
what Mr. Nath Pai had done. The Praja 
Socialist Party has nothing to do with these 
and they have no truck with them. If at all 
anybody is to be blamed, it is the Central 
Government and the State Government who 
have failed in their duty to protect the lives 
and property of the citizens of Bombay, and 
they should be condemned. 

SHRI Y. B. CHAVAN : I do not know ; 
the hon. Members are making long speeches. 
If I am supposed to reply to every speech, 
possibly I will have to make one dozen 
speeches. The hon. Member most of the time 
gave his explanation on behalf of his party 
and his colleagues. He is free to do that. As 
far as the questions are concerned, he only 
asked what is the number of shops of South 
Indians that were looted, etc. Whatever 
information I have got is subject to 
correction because this information I have 
tried to get on the telephone. My 
information is that the number of hotels that 
were looted is about 63 out of which 43 
were of South Indians. There were also non-
South Indian hotels. The number of shops 
looted is about 123, I am told, and those 
belonging to the South Indians are about 14. 

SHRI BHUPESH GUPTA : Gross under-
estimation. 

SHRI Y. B. CHAVAN : May be, but I 
am subject to correction. Whatever infor-
mation I have got I am telling you. 1 know 
one diamond shop belonging to a Maha-
rashtrian was also looted. It may be that 
South Indians have suffered more, but 
hooligans have not made any distinction 
between non-Maharashtrians and Maha-
rashtrians in the case of looting. 

(Some hon. Members stood up.) 

MR. CHAIRMAN : I am giving an 
opportunity to everyone to say something. 
But I cannot allow anybody who is not on 
the list to get up. 

SHRI MULKA GOVINDA REDDY : 
The Home Minister did not answer the 
points that I raised. Firstly, the causes for 
the trouble. Then, what are they going to do 
about the Mahajan Commission Report? 
This is a very important matter. As he rightly 
put it, it may not be possible for him to reply 
to all the points made by the hon. Members. 
I demand that there should be a 
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continues. I am against it. Therefore, I would not 
do it. Some allegations have been brought by Mr. 
Dharia that my party was involved in making the 
demand for the release of Mr. Bal Thackeray. I 
do not know who that particular party member is, 
but so far as the party is concerned, the party 
condemns the actions of Mr. Bal Thackeray and 
the Shiv Sena. In fact you may be remembering 
that two years before it was I who on the floor of 
the House brought the Shiva Sena matter for the 
first time. It was I who made allegations..- 
{Interruption) May be, rightly or wrongly. I 
condemn the actions of Mr. Bal Thackeray. I do 
not know whether he has made any demands at 
all. I have been condemning the Shiv Sena. Two 
years before I did it. None of you did it. Some of 
the Congress members were involved in it. Let me 
not get into a controversy. 

T would ask two questions specifically of the 
Home Minister. I would like to know whether 
any action has been taken against the Police 
Commissioner, who must be a Maharashtrian I 
presume, for having eot into this alliance with 
the Shiv Sena to allow a memorandum to be 
submitted in a procession to the Deputy Prime 
Minister of India, and whether the Deputy Prime 
Minister's prior permission or consent, whatever 
that may be called, had been obtained bv the 
Police Commissioner before he could eet into 
such an alliance with the Shiv Sena ; whether it 
is an alliance or understanding or agreement, 
whatever it is, whether the prior consent and 
permission of the Deputy Prime Minister was 
obtained so that he could be stooped in the midst 
of a mob and a memorandum submitted to him. 
Tf that was not done and in spite of that without 

the permission and consent of the DfTi'ty Prime 
Minister if any Commissioner had got into an 
agreement or contract or vr derstand ing with the 
Shiv Sena that he cruld stop the car and the 
Memorandum be <-ob-mitted and that flared up 
the entire th-'ng, has any action been taken 
against tbat Police Commissioner ? This is 
number one. 

Secondly, I would I'ke to know wheher any 
of the top leaders of the Congress Party even new 
has condemned the action <~f the Shiv Sena and 
whatever had happened in Bombay ; whether any 
of them includ'ng Mr. Chavan himself who is the 
H"n» • Minister of the Country, has paid a visit 
to 

thorough debate, one day's debate on this I 
also demand that there should be a com-
mission of Inquiry to go into the whole 
happenings in Bombay. 

MR. CHAIRMAN: Mr. Lokanath Misra.

SHRI MULKA GOVINDA REDDY : 
Mr. Chairman, the Home Minister did not 
answer two points which I made. I wanted 
to know how many preventive arrests were 
made before the 27th of January. Why did 
they not implement the Mahajan Com-
mission Report which is mainly responsible 
for this holocaust in Bombay ? 

SHRI Y. B. CHAVAN : I do not have 
any information with me about the arrests 
before the 27th or after the 27th. 

SHRI LOKANATH MISRA : I do not 
intend to make a speech. I have never allow-
ed some other Members doing so because J 
am against, during a calling attention 
motion, anybody making speeches, whether 
it is Mr. Bhupesh Gupta or Mr. Rajnarain. 1 
have been resisting it but all the same it 
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I Shri Lokanath Misra ] 
Bombay City to pacify matters, to see that 
normalcy is regained. In the case of the 
earthquake there, we found the name of Mr. 
Chavan appearing in the next morning's 
papers regarding his visit to the Effected 
area. In the case of Bombay, may I know 
whether any of the top leaders of the Con-
gress Party including himself and the Prime 
Minister, have condemned or they have ever 
thought of paying a visit to that area which 
has been so badly affected ? 

Thirdly, the Home Minister gave certain 
information about South India establish-
ments. May I ask him categorically hew 
many non-Maharashtrian premises oi shops 
or houses have been damaged and hew many 
non-Maharashtrians have been shot by firing 
? 

SHRI Y. B. CHAVAN : The break-up of 
these establishments and the deaths, I do not 
have at the present moment. As you 
suggested, Sir, or as some other Members 
suggested, if this matter is going to be dis-
cussed further in the House, 1 have no ob-
jection to the .discussion. Whatever infor-
mation I will have at that time, I will give 
with the details of the bretk-i p. 

MR. CHAIRMAN : That matter can be 
considered. 

SHRI Y. B. CHAVAN : He has aksed me 
specific questions.. 

SHRI BHUPESH GUPTA : Sir, at least 
one day we want. 

SHRI M. M. DHARIA : I support it. Let 
there be a debate. Everybody will be in a 
position to know, and let there be no mis-
understanding. I have also to say many 
things. 

SHRI Y. B. CHAVAN : The hon. Member 
has raised a question whether the 
Commissioner had taken the previous con-
sent of the Deputy Prime Minister about this 
matter. I do not think there was any 
agreement as such. But they were told— tha 
is my information—that if they were 
peaceful and if they could peacefully give a 
memorandum, they could do that. And I am 
told that after the Deputy Prime Minister 
reached the place, the Commissioner did 
mention this fact to the Deputy Prime 

Minister. The Deputy Prime Minister did not 
say either 'yes' or 'no'. But when the 
Commissioner himself saw that the demons-
trators were not peaceful and they were vio-
lent he did not stop the car. This is what 
happened. 

Now, the hon. Member ____  

SHRI DAHYABHAI V. PATEL: All 
this decision taken by the Police Ccm-
missioner ? 

SHRI Y. B. CHAVAN : It was not a 
decision. 

SHRI DAHYABHAI V. PATEL : Whe-
ther a letter is to be sent or whether to stop 
the car, is the decision of t he Police Com-
missioner ? 

SHRI Y. B. CHAVAN : Well, Sir, I would 
like to tell the hon. Member tl at I happened 
to be in Maharashtra en the JOtb. While 
addressing a public meeting at lcfcai-karanji, 
I had condemned the activities of violence, 
and that has appeared in the Press. I do not 
know whether it has appealed in the papers 
which he reads. But 1 was not in Delhi. 
(Interruptions) I am sorry. If they did not 
think it necessary to publish it in the national 
papers, I cannot be blamed. But I took the 
first opportunity to condemn it and also to 
give advice that on such questions as border, 
we should not resort to violent methods. It is 
true that I did not rush to Bombay because I 
thought that my going there would be 
creating more problems to the police 
administration there. 

SHRI  BHUPESH  GUPTA :    Why ? 

SHRI Y. B. CHAVAN : That was, really 
speaking, a matter that I thought.. 

SHRI BHUPESH GUPTA : Why ? You 
are the Home Minister of the country. You 
should ask whoever.. 

SHRI Y. B. CHAVAN : It is a matter of 
wisdom. 

SHRI BHUPESH GUPTA : You went 
somewhere. They decided, because your 
route was different. 

SHRI Y. B. CHAVAN : I gave my reason 
why I did not go. All the important leaders 
in Bombay have certainly condemned it in 
the proper manner. 
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border dispute as such. I must say that 
Government has not taken any final decision 
about the Mahajan Commission's Report 
Certainly, the National Integraticn Conference 
has suggested whether certain principles can be 
worked cut en 0)« basis Even in that matter, the 
Prime Minister had made the point clear that even 
if such principles are evolved, it is not certain 
whether they will be applied to the Maha-jan 
Commission's Report or not. She has not pointed 
out anything about this. This is merely a 
statement of fact of Government's position so far 
as the matter is concerned. 

SHRI  MULKA GOVINDA REDDY- 
Sir.... 

MR.   CHAIRMAN:   I  do  not  allow 
anyboc'y. 

SHRI MULKA GOVINDA REDDY 3 He 
referred to the Mahajan Commission's Report. 
The National Integraticn Conference did not take 
into consideratirn what had already happened in 
regard to Mysore-Maharashtra. What the 
National Integration.. . 

SHRI Y. B. CHAVAN : This is exactly what I 
have said. The Prime Minister made the position 
clear ; whether this will be applied to the 
Mahajan Commission's Report or not, she has 
not... 

MR. CHAIRMAN : We will give an op-
portunity for a full discussion later. I have | 
promised that I wiil ixhatst all these names. 

Mr. Acbutha Menon. 

SHRI C. ACHUTHA MENON (Kerala): I will 
put a brief question. Was it not a fact that the 
Home Minister gave a chit of good conduct to 
the Maharashtra Government ? It appeared in the 
papers like that. He is even now defending the 
Maharashtra Government. From the whole series 
of events it seems that the Maharashtra Govern^ 
ment had failed in its primary duty of protecting 
the lives of citizens there and the whole city of 
Bombay which had a glorious tradition in the 
national and the working class movements. The 
whole city of Bombay its whole population, was 
held to ransom by a fascist criminal gang for 
four days together, and the Government was 
unable 

MR. CHAIRMAN: Mr. Shejwalkar. You 
will put only questions. I shall not take more 
than 10 minutes. 1 would like to exhaust the 
list of Members. We are going to have, most 
probably, a debate. I am considering the 
matter. 

SHRI A. P. CHATTERJEE : Still you 
will allow me two minutes. 

MR. CHAIRMAN: Leave it to me. I shall 
see. 
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[Shri C. Achutha Menon] to prevent it. 
And we have also the instance of the 
Commissioner oi Police coming into aa 
agreement with the leader of this criminal 
gang. He is treated as a big man, likt Mtli&t-
ma Gandhi, in the YeravaGa Jail, going io 
him taking his statement and thtn releasing it 
throuh the Government ager.cy. It wculo 
seem as if he could call the whole shew ano 
he could also call off the whole show. All 
these things happened. 

Then, I put it directly to the Heme Min-
ister. There was a report in the Piess to the 
effect that Bal Thackerey, beloie giving a 
lead to this kind of agitation—not agitaikn 
but arson and looting and goondaism— had 
come to Delhi and had consultations with the 
highest quarters inducing the Home Minister 
himself, and then dashed to Bombay to give 
the call for the agitation. 1 want the Home 
Minister to reply whether he is aware of 
these allegations and what he has to say with 
regard to these. 

And then Sir, there were innumerable 
instances like this before. This is not a new 
thing. As many have stated, from the time of 
Mr. Krishna Menon's election, people of 
South Indian origin, people from Tamil Nadu, 
people from Kerala, were ill-treated. There 
was a ban on the showing of Hindi films 
produced in Tamil Nadu. There were all sorts 
of things going one and two or three times 
before in Bombay there was looting and arson, 
not on such a big scale, they   j were minor 
incidents. All these years the Government kept 
quiet. Even now, the whole series of events 
show that the Maharashtra Government kept 
quiet. It was also suggested that the military 
might be called. Why did the  Maharashtra  
Government   hesitate to do it ? So I want to 
put it to the Home Minister that the 
Government of Maharashtra was in collusion 
with the whole agitation of Shiv Sena   and  
that is why they did not take strong action to 
suppress it. 

There is another question. Lots of people 
have lost everything in these riots, arson and 
looting and all that. Would it not be fair, I put 
it to them, that the Maharashtra Government 
take steps in order to rehabilitate the poor 
shopkeepers who have lost everything ? It 
may be a big sum but they have to do it 
because they have  failed in 

their primary duty of saving the life and 
property of the citizens. These are my two 
questions. 

SHRI Y. B. CHAVAN : Let me, Sir, 
repudiate with all the emphasis at my com-
mand the allegation made by the hoa. 
Member that Mr. Bal Thackeray came to 
Delhi and even discussed the matter with 
me. That is wrong, false and mischievous 
statement. 

SHRI C. ACHUTHA MENON : You did 
not repudiate in when it appeared in the 
papers. 

SHRI Y. B. CHAVAN : That he came to 
Delhi may be true. But that he came and 
discussed the matter with me is absolutely 
mischievous and a mean statement to make. 
This is merely showing anger. His anger may 
be justified. But at least I expect hon. 
Members to make responsible statements. I do 
not want to hold any brief for the Maharashtra 
Government. If the  Maharashtra Government  
has  erred, certainly it will face the 
consequences. What I am trying to say is that 
when it became obvious that the Shiv Sena 
was out to resort to violent activities they 
immediately dealt with <t firmly. This is the 
limited statement that t am making. 

SHRI BHUPESH GUPTA : Mr. Naik is 
not resigning. 

SHRI Y. B. CHAVAN : It is no use 
betraying dislike for a person like this. One 
has to be very objective in these matters. I 
did say that the r anticipation went wrong 
about the Shiv Sena and what they did at that 
time. I am saying where they were wrong. 
But immediately when they found that the 
Shiv Sena was trying to be violent they 
became active promptly. They took to tear-
gassing, lathi-charge and firing and so on. 
That shows they wanted to deal with the 
situation very firmly. 

SHRI BHUPESH GUPTA : Many in-
nocent persons were killed. 

MR.   CHAIRMAN :   Mr.   Murahari, 
aso be brief. 
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SHRI C. ACHUTHA MENON : What 
about my other suggestion about compen-
sation ? 

SHRI Y. B. CHAVAN : I am sorry I 
missed that point about compensation etc. I 
do not know exactly what compensation is 
being considered. But I got the information 
that the Chief Minister out of his own funds 
has already announced Rs. 5 lakhs and they 
are also considering further help. This is the 
first instalment. 
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SHRI Y. B. CHAVAN : The hon. Member has 
consistently made suggestions. Many hon. 
Members have asked whether any Maharashtra 
Government Minister was involved in it. I have 
no information. I have no evidence to make such 
a statement. I cannot make any irresponsible 
statement like this. 

About the action to be taken, certainly, I am 
one with them that whatever legal action can be 
taken against these Senas will have to be taken. 
But we will have to fight these ideas because 
these are wrong ways of fighting for public 
causes. And this is the basic thing about the Shiv 
Sena also. 

About the other matter, he said that they are 
against preventive detention. There the trouble 
starts. I am asked why preventive action was 
taken, and when action is taken they say they are 
against preventive detention. Haw is one to 
function in this matter? 

SHRl BHUPESH GUPTA : This is no 
argument. There are many provisions in the 
Criminal Procedure Code including section 151. 

"Mr. Chavan was in Maharashtra during 
these days but he did not consider it necessary 
to visit Bombay or to do anything about the 
matter." 
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SHRI Y. B. CHAVAN : Sir, the hon. 
Member has asked for information. I can give 
him information. He read out something that 
I was in Maharashtra for these three days. It 
is not correct. On the 8th and 9th I was in the 
South. I reached Poona on the 9th night, I 
was nearly hundred miles away from 
Bombay. When 1 heard details of these 
things I did talk to the Chief Minister on the 
telephone and asked whether I should come. 
Bat he was in charge of the matter. He said 
that action was being taken in a proper 
manner and I should not rush there. I think by 
my going there, instead of helping him, I 
might have added to his problem. Therefore, 
I did not go. About other things, I have 
already answered. 

 

 
SHRI Y. B. CHAVAN : Sir, I have no 

doubt that every non-Maharashtrian citizen 
of Bombay has a claim for protection by the 
Maharashtra Government and the Covern-
ment of India. I have no doubt about it and if 
the Maharashtra Government fail in their 
duty, certainly they do not deserve to be the 
Government which they are. I have no doubt 
about this basic position. Barring this sudden 
explosive situation that developed there, I 
think the Maharashtra Government is taking, 
and 1 am sure they will take, all the steps to 
give the necessary protection to the citizens. 

STATEMENT OF BILLS ASSENTED 
TO BY THE  PRESIDENT 

SECRETARY : Sir, I beg to lay on the 
Table a statement showing the Bills passed 
by the Houses of Parliament during the 
Sixty-sixth Session of the Rajya Sabha and 
assented to by the President. 

STATEMENT OF BILLS 
1. The Delhi and Ajmer Rent Control 

(Nasirabad Cantonment Repeal) Bill, 
1968. 

2. The Central Industrial Security Foi ce 
Bill, 1968. 

3. The Judges (Inquiry) Bill, 1968. 
4. The Indian Railways (Amendment) Bill, 

1968. 
5. The Madras State (Alteration of Name) 

Bill, 1968. 
6. The Appropriation (Railways) No. 5 

Bill, 1968. 
7. The Appropriation (Railways) No. 6 

Bill. 1968. 
8. The Deposit Insurance Corporation 

(Amendment) Bill,  1968. 
9. The Food Corporations (Amendment) 

Bill, 1968. 
 

10. The Banking Laws (Amendment) 
1968. 

11. The   Essential   Services   Maintenance 
Bill, 1968. 

12. The State Agricultural Credit Corpo-
rations Bill, 1968. 

13. The Legislative Assembly of Nagaland 
(Change in Representation) Bill, 1968. 


